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&,
the .appeal ‘competent ?

Is

a) Is the application in the
prescribed form 7 )

b) Is the application in paper
book form ?

€) Have six complete sets of the
application been fiked ? - . -

a) 1Is the Qg;eaIffn time 7 '

)

If not, by how many days it
is beyond time?

Has sufficient case for not

making the application in time,
been filed?

Has the document of authorisatiory/
Vakalatnama been filed ?

c)

Is the application dccompanied by
B.D,/Postal Order for Rs,50/-

Has the‘certified copy/copies
of the order(s) against which the
application -is made been filed?

~a) Have the copies of the
-~ documents/relied upon by the
applicant -and mentioned in the

application, been filed 7

B) Have the documents referred
to in (a) above duly attested
by a Gazetted Officer and
numbered accordingly ?

c) Are the documents referred

to in (a) above neatly typed
in double sapce ?

Has the indcx of documents been
filed and pageing done properly ?

Have the chronological details

of representation made and the

out come of such representation
been indicated in the application?

Is the matter raised in the appli-
cation pending before any court of
Law or any other Bench of Tribunal?

Endorsement as to result of examination .
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b) urdcr distinct hcads 7
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d) Typzd in double space on one
sidc of ths paper 7
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posts ot Nursing Attendants out of which 12 posts

ha e been filled on regular basis amxl one post on adhocC

basis and Shri S.<. Srivastava who was at aserial No. 1
in :the panel has been appointed on adhoc basis. In the
panel dated 28.8.87 the name of tle applicart was placed

for appointment or monthly contract basis, in which the

name of the applicant was pktaced.

3. No document has peen placed on record by the
respondents in which it was stated apart from bald state-
ment made in the counter affidavit. Apparently the
vaCancies of Nursing Attendants were existing and they
wer@ advertised in the News Paper and interview was held.
When vacancies were there, there was no occasion to

if
termminate the appointment of the applicant .Even/the life

of the panel exhausted, and tte name of the apnlicant was

included as adhoc employee, he was to continue till

regular appointment was made and he could have also been

considered for regular ajpointment because he was also

selected. It appeafls that@ha averments made by the applicanf

are not without force that in order to accommodate certain
anotle r

person,/process was adopted. In case the vacanci es are

available, the applicant will be allowed to continue and

his case will als©O be consigered tor r egulatisation,

and he will be given precedence over others who have

been subsequently appointed.

4, A&application stands disposed of as above with no order

as to Costs.
/Q" L[/
Adm. Membgégwwag//// Vice Chairman.

Lucknows: D teds 23.2.93,
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C IN THE CENTRAL ADMINISIRATIVE TRIBUNAL A

AHABAD,

Written Statement on behalf of Respondents

| In

| . 0.A.No.309 of 1990 (2)
i -——

I ﬁL’ POSOYSﬂﬂV..o.oooooooooooooooooooooooooooooApplicaﬂtc
| Versus
|

Union of Indig & Otherso.ooooooooooo;oooRespondentSQ

EERER

I I, Dr,V.Verma aged about &1 years son of shri R.N.,
| Verma Deputy Diredtor,Central Government Health Scheme, 9-A,
m Pratap Marg, Lucknow, do hereby state as under;:-

1. That the deponent has read the application filed by
h Shri P.S.Yadav and has understood the contents thereof,
K? = ><»’L\Jy, 2e That the deponent 1s well conversant with the facts
’%,S/ ~ 2 of the case deposed hereinafter and is filing this written
h .if"\i X {it\.atement on behalf of all the respondents,
= \0\113.

That the contents of para 1 of the application are

4. That the contents of para 2& 3 need no comments,
5. That reply to para 4(i) it 1s stited that there are

“ 13 sanctioned posts of Nursing Attendants under Central
Government Health Scheme (C.G.H.S.), Lucknow out of which
12 posts have been filled on regular basis and une post on

contdee2/-



’f /&2 1/
o adhoc basise All the above candidates were sponsored by the
" Bmployment BExchange, Lucknow, |
' Ge That in reply to para 4 (i1) it is stated that the
" Recruitment Comnittee constituted for the Selsction of one

regular and 3 adhoc Nursing Attendants approwved a penal of

' 6 candidates on 9-8-86 as under 3~
‘ xx l.Shri Madan Kumar Rawat....Reserved Catagory

- i

2+ " Munna Lal

S. * Chandra Kumar

“ 4. " Aehok Kumar Bgjpai
’ 6. ® Gajraj Yadav

6, ® Arun Kumar Verma

General catagory

- s P ShuEp b ab WD e

All the above candidates were regularised except shri
Munna Lal, Shri Gajraj Yadav was appointed in compliance to

’_ the orders of the Labour Court,

Oon 28-8-87 another penal for appointment of Nursing
Attendants on monthly wage contract basis from the list of
candidates sponsored by Employment Exchange, Lucknow on
’ 4-7-86 was prepared by the Recrultment Committee in the

t order of merit.
S l.shri Sanjay Kumar Srivastava

2. * Ashutosh Kumar
3. " Prem Singh Yadav (Applicant)

p..
b
i 7 That the contents of para ¢ (111) and ¢ (iv) are
admi tted. |
8«  That in reply to para ¢ (5) it is stated that shri

" Sanjay Kumar Srivastava was appointed on the post of Nursing
Attendant on adhoc basis from the penal drawn for the

purpose on 28-8«87 as his name was at the top in the penal

" fétvvf
o contdes 3/~
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and the other two candidates were appointed on monthly wage

contract basis,

O That the allegations levelled in para 4 (6) are baseless

and hence denied.
10. That in reply to para 4 (7) to ¢ (10) it is stated
that the vacancies of Nursing Attendants were adwertised in

the newspaper and interview of the candidates was held on

6-1-1988. But for the recruitment process was giwen up on

receipt of the letter from Regional Emplovment Rxchange

against such advertisement. 8Shri Gajraj vyadav was appointed

as Nursing Attendant from 1986 Select [ist in compliance

with the orders of the Labour court,
That the contents of para 1l need no comments.

11.
12, That the contents of para 12 to 18 are admitted,
13, That im reply to jara 19 it is stated that after 89

days the services of the applicant stood automatically

terminated in accordance with the terms of his appointment
letter dated 12-6-89 (Annexure No.? of the application). It
is, however, re-iterated that there are 13 sanctioned posts

of Nursing Attendants out of which 12 posts have been filled

on regular basis and one post on adhoc basis. sShri Sanjay

vacant post of Nursing Attendant at present, The applicant

was appointed for 8 davs, after which his services stood

terminated. No representation as alleged in the answering

paragraph was received.
166 That im reply to para 22 & 21 it is stated that no

representation dated 26-12-1989 was received from the
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applicant., It 1s, however, admitted that no appointment letter
has been issued to him after 9-9-1989,

16, That the contents of para 23 need no comments,

17 That in reply to para 24, submissions made in paras 14 &
16 above are re-iterated.

18, That in reply to para 26 it is stated that all the 13
sanctioned posts of Nursing Attendants hawve been filled. 12 on
regular basis and one on adhoc basis. Now there is no wacant
post of Nursing Attendant,

19. That the contents of para 26 are admitted. It is,how-
ever, stated that Sanjay Srivastava who was at serial No.l of
the penal was appointed on adhoc basis;

20. That the contents of para 27 need no comments,

21, That the contents of para 28 are denied. NO appointment
on the post of Nursing Attendant was made after 9-9-1989,

22. That comments on various sub paras of para 6 are furnish-
ed below in seriatum :-
8(iil)a- Contents denied. There are no vacant posts
of Nursing Attendant at present. The appointment of
the applicant stood terminated according to the terms
and conditions contained in his appointment order,
5(iv):- Contents denied. shri sanjay Srivastava

who was at serial No.l of the penal was appointed

on the vacant post of Bursing Attendant on adhoc basis,

Now there is no vacant post of NursingAttendant.

5(v):- Need no comments.
6(vi):- Contents denied. All the 13 posts of
Nursing Attendant have been filled up and there is no

vacant post,

—_—= contde.5/-
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6(vii):- Contents denied. Submissions made in

paras 14 & 15 above are re-iterated,

8(viii):- No co representation has been received.

5(1x) ¢~
wlt.h'reza.rd to facts and law.
23, That the contents of para € & 7 need no comments,

24, That in view of the submissions made in the above

paragraphs, the reliefs sought for in para 8 and interim
The appli-

The case of the applicant lacks merit, both

relief prayed for in para 9 are not admissible.,
cation lacks merit and is liable to be dismissed with

costs,

286, That the contents of paras 10 to 12 need no comments,

- }W%o/ffi'

vor Respondents.

-3 VERIFICATION ;-

I, Dr.V.verma son of late shri R.N.verma, pepuiy
Director, C.G.H.S., Rana Pratap Marg, Lucknow do hereby
verify that the contents of para 1 & 2 are true to my
personnal knowledge and belief and of para 3 to 26 are
based on records and legal advice and that 1 have not

suppressed any material fact,

Signature “of Re spondent.,
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CENTRAL ADMINISTRATIVE TRIBUNAL

Cireuit Beoach,

PRATINCORRCR

CIRCLIT BENCH LUCKNCOW, hS “
. P
“ o W7 D.A.ND. 309 of 1990 (L)
FeS5. Yadav ceesee Applicant
Versus
Union of India ceseen Raspondents
Hon'ble Mr,D,K.Agarwal,d./,
Hon'ble Mr.<,.0bayya,A.M,
Dated: 7,01.1991.
- -
:; \‘ None for the applicant, Perused the application,
e “Rgﬁ}t. Issus notice counter may be filed within 8 weeks
; Réjﬁﬁndet within two uesks thereafter, List for hearing
onjq#04.1991.
N o S Sd/- Sd/ =
‘:...... T R.M, TeM,
// True Copy //
’ .”:Q( c P ’[ e
.C R.5.M, T S
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢
: : ALLAHABAD BENCH : v - -
, T TR
¢ - v :
Regd. A/D
28=A, Thornhill Road-
Allahabad, 211 OOL1
“, P be Pad }’T/ v
Registration O.As No. ' of 199¢&° (“/
No.  CAT/ALld/Jud (-’ %< =7
T e ,—a’/ b .
00?0000000009/000//:/of</;00 Appllcant(s)
Versus
: o‘tocooooc’oo 60000 ssscnne Respondent£$)
»
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4 » Please take notice trat the applicant above named has
¢ DPresented an Application a copy of whereof is enclosed herewith
which has been registered in this Tribunal and the Tribunal hasl

£ixed ~ Day of // /f// FOres @ ypmley, ey Lic
L[cd ke R el 7(;/ Cernde i £ Qo celeg

If, no appearance ismade on your behalf, your pleader
of ny sone one duly authorised to Act and plead on your behalf
in the said application, it will be heard and decided in your
absence.

Given under my hand and the secal of the Tribunal this Day
of 1990,

For Deputy Registrat
(Jgdicial)
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